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SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NO.  2612/2016
BHUPESH SEHGAL AND ORS APPELLANT( S)
VERSUS

DELH DEVELOPMENT AUTHORI TY AND ORS RESPONDENT( S)
(WTH APPLN. (S) FOR PERM SSI ON TO FI LE ADDI TI ONAL DOCUMENTS)
W TH
WP.(C NO 387/2016
(WTH WTH  APPLN. (S FOR PERMSSION TO FILE  ADDI Tl ONAL
AND OFFI CE REPORT)
WP.(C NO 316/2016
C. A NO 8851-8853/2015
Date : 30/03/2017 These cases were called on for hearing today.
CORAM :

HON&#39; BLE MR. JUSTI CE RANJAN GOGO

HON&#39; BLE MR JUSTI CE NAVI N SI NHA
or parties :
Satish Kumar, AOR

T

Gari ma Prashad, AOR
Vandana Sehgal , AOR
N vedi ta Sharna, Adv.
Surushi Mttal, Adv.
Abhi shek Gautam AOR
. Prashant Bhushan, ACR
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K. K. Venugopal, Sr. Adv.
Navi n Chawl a, ACR

Ankur Tal war, Adv.

A. V. Singh, Adv.

Gopal Jain, Adv.

Ni shant M, Adv.

Shafi g Ahmed, Adv.

Anup Jain, ACR

K. R Sasiprabhu, AOR
Aj ay Kumar Jha, Adv.

Somi ran Sharma, Adv.

Biju P. Ranman, Adv.

Vi shnu Sharnma, Adv.

Ranji Srinivasan, Sr. Adv.
H ten Sanpath, Adv.

K. R Sasi prabhu, AOR
Biju P. Raman, Adv.

Vi shnu Sharma, Adv.
Raghav Shankar, Adv.

Har shvar dhan Jha, Adv.

s. Yugandhara Pawar Jha, Adv.
Adar sh Upadhyay

Ravi ndra Kumar, AOR
Merusagar Samant aray, AOR
Leenatutja, Adv.

Pi yush Sharma, AOR
Puneet Taneja, AOR
Pradeep Kumar Mat hur, AOR
Shadman Ali, Adv.

Vijay Prakash, Adv.

Aj ay Sharma, Adv.

Raj at Si ngh, Adv.

. G S. Makker, Adv.
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UPON hearing the counsel the Court nade the follow ng

ORDER
Cel [ ul ar Operators Associ ation of India whose
i ntervention application has been al | owed in Gvil Appeal

DOCUMENTS

No. 2612 of 2016 shal | file a paper book cont ai ni ng vari ous



reports and ot her rel evant and connect ed docunent s in one
vol ume(s) for t he conveni ence of t he Court SO t hat t he

heari ng t he matters can be stream i ned and expedi t ed. All

t he contesting parties will be at liberty to i ncorporate

t he docunent s t hat such parties consi der necessary in t he

af oresai d conveni ence vol une(s). We nake it clear that the

docunent s i ncl uded in the said conveni ence  vol une(s) al one

will be consi der ed by t he Court at t he time of heari ng of
the present matters.

Havi ng regard to t he i mportance of t he matters we

direct t he Ofice to Iist t he cases on 11 th

July, 2017 at
the top of the list.
W al so direct t hat t he particul ar nmobi | e t ower
operated by B.S.N.L. in the area nentioned in Wit Petition
(Civil) No.387 of 2016 shall be deactivated by the B.S.N. L
wi thin seven days from today.
[ VINOD LAKHI NA]
COURT MASTER [ ASHA SONI ]
COURT MASTER
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